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that the impugned orders be quashed and the applicant given all

consequential benefits
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5 As we find that the first ground mentioned by the learned counsel
for the applicant goes to the root of the matter and if that ground is accepied
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National Bank and others vs. Kunji DBehari Misra (referred to supraj

20 observed as follows: -
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its tentative reasons for such disagreement and
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authority records its findings on the charges

3. The aforesaid conciusion, which we have
wrrived at, is also in consonance with the

nr,

7 in the hight of the above observations of the apex Court. we are
constrained to hold that the asction taken by the disciplinary authonty
imposing the penaity of withholding of increments for three vears with
future cffect without issuing show- cause notice to the applicant is bad in
law and not sustamable.

8. ‘The learned counsel Mr.Shah also reterred to the i R.Parangusam

ANYV
st



,ﬁ‘,

WA




{ Annexure

23.12.9]

g
/
e

dated

ate Authorrtv

b

ot

o]

Py

o

P

™ S

By .
4] O

A
¥ ] =

) o

-y

oo o]
m_..m 2]
oA
" ¢
., o Dy

o e
2 0w
{451 g}

N

- o
.l.m; !
<10
i et
6310 2

L] e
e <
o e
Ly oot
b P wn)
o Py
by o
= et

el 78D

. -
e e

Yt
i {1
N =
- -
e
ooy i Ww..
Ly =2
o
=0
e o
e o
i Mw
it -
R e

-

i i
il e
4” (
W] %)
pomt 1w,

o= 2
L Rl
e =

- oo

=

L N
_.,w, =
s 3
[ \5
) ]

X pany

o St
L 13
ot Wi
[ S e
e} (o]

oy o=

3 Lo

within 6 months from the

should be done exp

blv

a

v prefer

j
i

editiou

CXETCIse

X

kY

J.A are left open. There will be no order as to costs.
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